
. 	 1 

,:'t' 	 . 	 . 	. 

- -. 	1W .p}f 'CENTRAL ADMINISTRATIVE. TRIBUNAL HYDERABa]) EFUCH AT HYDERABAD 

O.A.NO. b52— /93 

Date of Order: 6r-93 - 	tween: - 	
. 	 4 

Diviional F.ailt-'ay MF.nager, (D3) 
South Central Railway, Secunderabad, 

Pcrrnrnent '-Tay In 	ctor (con) 
S.C.Rly, Secunderabad. 

0-ilefi Signal Inspector s  
Signal & Teleconinunication Dpartrnent, 
S.C.Rly, Secunderabad. 

Applicants. - 

and 

;. 	csktoccci 
2. Presiding Officer, Labdur Court, 

Narayanaguda, A.I?•  Hyderabad.. 

Respondents.4 

For the ApplicantsL Nr.N.I:.Devraj, SC f or Rlys. 

For the Respondentsg 

THE HON 7  ELE NP. JUSTICE v..NEELAmI RAO VICE CHAIRMAN 

AND 

THE HON TBLE MILP .TaTIRUVE1:GAj1kE : riErEL(AflTh1) 

The Tribunal made the follcing Order:- 

Admic The operation of the order dated 11-3'-2 

in C.M.P.No. ES /BQ is suspended until further orders. 

Issue notice to the RespondenEs 4  

Post the case on 6.993. 
/ 

To 
i. The Divisional Railway Nanager (B.G) SC.Rly, Secunderabad. 

The Permanent way Inthpectpr (con) S.C.Rly. Secunderabad. 
The Chief Signal Inspector, Signal & Teleconmunication 	- 
Dep artment, S.C.Rly, Secunderabad. 

The Presiding Officer, Labour Court, Narayanaguda, Hycerabad. 
One copy to Idr.N.R.Devraj, SC for Rlys. CAT.1-lyd. 
One copy to Mt. 	-. 
One spare copy.' 

pvM 

_'; 	 •' - - -- I' of low 
	 4- 

	

I 



r

• 

	

	 TYPED BY 	 COMPARED BY 

CHECKED BY 	 APPROVED BY 

I N THE CENTRAL ;JDMINI STBATIVE flI BUNAL 
1-IYDERABAD BENCH AT HYDERABAD 

I  

THE HON'BLE MRJ3TJSTICE V.NEELADRI RAO 
• 	 VICE CHgIBNAN 

ANt 

THE HON'BLE MR4.B.GORTY ; MEMBER(AD) 

AN4 

THE HON'BLE 4.T .CHP.NDRASEKHAR REDDY 
I 	 ME?1BEF( J) 

AND 

THE HON'BLE MR.P.T.TIRUVENGAD/jM :M(A) 

Dated :C -7-1993 

ORDER/JV*4aNTV 

M.A. 	No. 

• 	 in 

O.A.No. 6 
T.A.No. 	 (w.p. 	 ) 

Admitted and Interim directions 
issued 

All ed 

Disp sed of with directions 

Dismssed 

Dist issed as withdrawn 

s ssed for default. 

Rej ctec/ Ordered 

No rder as to costs. 
pvm 	 • 




